
5 4 S h p ~ r . .  . . . HeadQuarta 6-10-90 1434 
Head Quarter 17-2-91 968 

55 Sultanpur . . . Head Quarttr 14-7-90 1752 
H a d  Quarkz 16-12-90 1587 

% Tehci Ouhwal . . . Chamba 8-7-90 251 
Head Qaartar 2-9-90 154 
Head Qoatta 28-10.90 96 
Head Q-- 2-1 2-90 109 
Head Quarta 12-1-91 142 
Head Quarts 17-2-91 156 
Cbamb 17-3-91 84 

57 U n r ~  . . . . H a d  Quarter 2-12-90 3934 
Head Quarter 6-1-91 875 
Head Quarter 1 7-3-91 3315 

58 Uttarkashi . . . Head Quarts 
Haad Quarter 
Plrrola 

59 Vurnubi . . .GYmpm 
Head - 
N a W  
Head Quarter 
h p u r i  
Head Quarter 

60 Son Bhadra . . . . Dudhi 
Head Quarter 

61 S i  . Head Quarter 3-2-9 1 1082 

To~lu 200 222326 

@) if so, the stops proposed to be 
taken by the Govenunent to avoid Vm N.lx ~~~d duplicatj~ ? 

Re3bl 

Will the Minister of LAW,  am^^ 
AND COMPANY AFFAIRS be 
pleuadtostate: 

(a) wbeqba in a large number of 
cucr the asmt of a voter appears in 
0bcttW rob of mon than one--; 
a d  .. 

THE MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMEN- 
TARY AFFAIRS AND THE MINIS 
TER OF STATE IN THE MINISTRY 
OF LAW, JUSTICE AND COMPA- 
NY AFFAIRS AND PARLIAMEN- 
TARY AFFAIRS (SHRI RANGA- 
RAJAN KUMARAMANOALAM) : 
(a) Thete are some instanas about 
enrolment of some persons more than 
once in dactoral rob;  but it cannot 
be said that in a large number of cam 
t h 4 n a f n e o f a p 6 m o n a ~ i n e i s o -  
tosrl rotlr in mora.thm one plroo. . . 



- (b) 'T'b law pr0hiW tbr Nrt t~b  
tion of a name in more than one wnsti- 
tuency and the regisration of a name 
in the s a n e  constituency more than 
once. The Electoral Registration 
Officer, on his own motion, or on the 
basis of an objection made to him in 
this regard can delete such duplicate 
entries. '93 
Investment be1 by RBI in Banking 

Depart 

be pleased to state : 
(a) whether the investment held 

by the Reserve Bank of India in its 

baalring drpartment b inmaad in 
between June 1989 and June 1990; 
and 

(b) if so, the details of the incram, 
component-wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI DALBIR SINGH) : (a) and (b) 
Yes, Sir. As reported by Reserve Bank 
of India, the component-wise details 
of investments held by RBI in the 
Banking Department and their v h  
tions between June 1989 and June 1990 
are given below : 

(Rs. in crarer) 
- - 

Amount of In\~~dtmmts 
Components 

As on As on (+) Increase 
w a s 9  306-90 (-1 ~cnea# 

1. GO1 Da'-d Rupee securities . . 8912-83 12404-35 (+) 3491 -52 
2. GO1 (Conversion) spl. securities . . .13800-00 17400-00 (+) 360060 
3. Sham, Bonds . . . . . . , 638.71 714-21 (+) 75-50 
4. Foreign Shares/Bonds . . . . 1592.31 1413 -77 (-1 178-3  
5. Others . . . . . .  . 708.95 418-35 (- 290- 

L. 

25652 .SO 32350 -68 (+) 6697 -88 

Export of Iron Ore to ! h t b  Konn - 

- 

MERCE be pleased to state : 
(a) whether the export of iron ore 

to South Korea through Paradip Port 
has since been mumod; 
(b) if eo, the details thereof; and 

(c) South Korea has switched o m  
to large ore carriers for importing 
iron ore so as to economise on freight 
cost. These large carriers cannot call 
at the Paradeep Port because of the 
limitation of draft available at thit 
P rt and lower loading rate. r c 3 ~  

2466. SHRIMATI m m  la?zmnr I 
C 

(c) if not, the rea9ons for the delay? will the 
THE MINISTER OF STATE OF be pleased to : 

THE MINISTRY OF COMMERCE (a) th, cribria laid down for @Hm P. CHIDAMBARAM) : (a) m i ~ w  tk ategory of born- to 
No, Sir. be included in the priority #dar 

(b) ma not arb& - l r  inge by public sactm bnnb) 




